
1 
 

REQUEST FOR PROPOSAL 

FOR SETTING UP AND OPERATIONALISATION OF 

NATIONAL FOOD LABORATORIES 

(Open Tender enquiry) 

 

Request for Proposal (RFP) No. 01/2020-21 

File No.12015/01/2020-QA 

 

Food Safety and Standards Authority of India 

(A statutory Authority established under the Food Safety and Standards Act, 2006) 

FDA Bhawan, Kotla Road, New Delhi-110002 

 

Dated the     09th December, 2020   

 

The Food Safety and Standards Authority of India (FSSAI)has been established under 

Food Safety and Standards Act, 2006 which consolidates various acts & orders that have 

hitherto handled food related issues in various Ministries and Departments. FSSAI has been 

created for laying down science-based standards for articles of food and to regulate their 

manufacture, storage, distribution, sale and import to ensure availability of safe and 

wholesome food for human consumption. 

 

2. FSSAI has been inter alia mandated by the FSS Act, 2006 for laying down procedure 

and guidelines for accreditation of laboratories and notification of the accredited laboratories. 

Accordingly, the Food Safety and Standards (Recognition and Notification of Laboratories) 

Regulations, 2018 was notified by FSSAI in November, 2018. As per these regulations, every 

food laboratory shall inter alia have-  

 

(a) accreditation against ISO/IEC 17025 by the National Accreditation Board for Testing 

and Calibration Laboratories or such other equivalent accreditation agency as may be 

approved by the Food Authority; 

(b) adequate capability and competence for testing of food safety and quality parameters 

as per the requirements of the Act; 

(c) person possessing qualification and experience required for being appointed as Food 

Analyst under rule 2.1.4 (1) of the Food Safety and Standards Rule, 2011; and  

(d) the infrastructure and facilities including equipment required for carrying out the 

analysis as per the scope. 

 

3. FSSAI already has two National Food Laboratories (NFLs) - one in Northern India at 

Ghaziabad and another in Eastern India at Kolkata. FSSAI intends to establish two more 

NFLs – one in Southern India at Chennai and the other in Western India at Mumbai both on 

PPP model. 

 

4.  FSSAI (hereinafter called “The Authority”), therefore invites separate tenders under 

Two Bid System(Technical Bid and Financial Bid)in sealed covers for “Setting up and 

Operationalization of National Food Laboratories at JNPT, Mumbai” and “Setting up 

and Operationalization of National Food Laboratories at Chennai Port Trust, 

Chennai”.      

 

5.  The abovementioned title with name of Laboratories applied for, RFP No. and date of 

opening of the bids should be super scribed on the sealed covers to avoid the bid being 

declared invalid. Please also super scribe ‘Technical Bid and ‘Financial Bid’ on the 

respective covers. 
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6.  General information about the tender is as follows: - 

 

(a) Queries to be addressed to   :  nilesh.ojha@nic.in 

 

(b) Postal Address for sending the Bids  :    Assistant Director(Quality Assurance) 

         Food Safety and Standards Authority of 

         India, FDA Bhawan, Kotla Road,  

         NewDelhi-110002 

 

(c) Name/designation of contact person   :   Nilesh Kumar Ojha 

           Assistant Director (Quality Assurance) 

  

(d) Last Date & Time for Receipt of Tenders :    12th January, 2021 at 1500 Hrs 

 

(e) Date and Time of Opening of Tenders :    12th January, 2021 at 1530 Hrs 

 

7.  This RFP is divided into four Parts as follows: - 

 

(a) Part I: Contains general information and instructions for the Bidders about the RFP 

such as the time, place of submission and opening of tenders, Validity period of 

tenders, etc. 

(b) Part II: Contains essential details of the items/services required, such as the Schedule 

of Requirements (SOR), Technical Details, Delivery Period, Mode of Delivery and 

Consignee details and Technical Bid Format. 

(c) Part III: Contains Terms &Conditions of RFP, which will form part of the Contract 

with the successful Bidder, besides other conditions contained in this RFP. 

(d) Part IV: Contains Evaluation Criteria and Format for Price Bids/Financial Bids. 

 

8.  Each page of this tender enquiry should be signed by the bidder or authorised 

representative and following certificate be given in the offer letter under the seal of the 

bidder: 

 

‘I/WE HEREBY DECLARE THAT ALL THE TERMS AND CONDITIONS GIVEN IN 

THE TENDER ENQUIRY ARE ACCEPTED BY ME/US ON BEHALF OF MY/OUR 

FIRM AS PER ANNEXURE-I’   

 

9.  This RFP is being issued with no financial commitment and this office reserves the 

right to change or vary any part thereof at any stage. This office also reserves the right to 

withdraw the RFP, should it become necessary at any stage. 

          

           -Sd- 

(Umesh Kumar Jain) 

Jt. Director (Quality Assurance) 
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PART I – GENERAL INFORMATION AND INSTRUCTIONS 

 

1. Last date, time and manner of submission of Bids: The quotations under two-bid 

system (i.e. Technical Bid &Financial Bid) in sealed covers should be submitted by            

12th January, 2021 by 1500 hrs. Late tenders will not be considered.  No responsibility will 

be taken for delay in submission of bid for any reason. The responsibility to ensure this lies 

with the Bidder.   

 

2. Time and date for opening of Bids: The tender will be opened on                                                                                  

12th January, 2021 at 1530 hrs.  (If due to any exigency, the due date for opening of the 

Technical-Bid is declared a closed holiday, then it will be opened on the next working day at 

the same time or on any other day/time, as intimated by this office). 

3. Location of the Tender Box:   Reception Office, Food Safety and Standards 

Authority of India, FDA Bhawan, Kotla Road, New Delhi-110002.Only those Bids that are 

found in the tender box will be opened.  Bids dropped in the wrong Tender Box will be 

rendered invalid. 

 

4. Place of Opening of the Bids: Conference Hall of Food Safety and Standards 

Authority of India, FDA Bhawan, Kotla Road, New Delhi-110002. The Bidders may depute 

their representatives, duly authorized in writing, to attend the opening of Bids on the due date 

and time of Technical bid and Financial bid separately. 

5. Two-Bid System: In case of the Two-Bid System, only the Technical Bid would be 

opened on the time and date mentioned above.  Date of opening of the Financial Bid will be 

intimated after acceptance of the Technical Bids.  Financial Bids of only those bidders will be 

opened, whose Technical Bids are found compliant/suitable after Technical evaluation is 

done. 

6. Forwarding of Bids: Bids should be forwarded by Bidders under their original 

memo/letter pad inter alia furnishing details like PAN, GST number, Bank address with EFT 

Account, if applicable, etc. and complete postal & e-mail address of their office. 

7. Pre-Bid Conference& Clarifications on RFP: A Pre-Bid Conference will be 

held on18th December, 2020 at 1100hrs.inConference Hall of Food Safety and Standards 

Authority of India, FDA Bhawan, Kotla Road, New Delhi-110002, prior to submission of 

bids, in order to clarify any doubts. Accordingly, a prospective bidder who requires 

clarification regarding the contents of the bidding documents shall notify to the FSSAI in 

advance, in writing or through email, about the clarifications sought not later than 3 (three) 

days prior to the date of Pre-Bid Conference.  Clarifications including those provided 

during pre bid conference shall be published on the official website of the FSSAI 

(www.fssai.gov.in) after the Pre-Bid Conference. However, it shall be the duty of the 

prospective bidder to ensure that the clarifications sought have been properly received in time 

by the FSSAI. 

8. Modification and Withdrawal of Bids: A bidder may modify or withdraw his bid 

after submission provided that the written notice of modification or withdrawal is received by 

the FSSAI prior to deadline prescribed for submission of bids.  No bid shall be modified after 

the deadline for submission of bids.  No bid may be withdrawn in the interval between the 

deadline for submission of bids and expiration of the period of bid validity specified.  

Withdrawal of a bid during this period will result in forfeiture of Bidder’s EMD. 

http://www.fssai.gov.in/
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9. Clarification regarding contents of the Bids: During evaluation and comparison of 

bids, the FSSAI may, at its discretion, request for clarification in writing/through email.  No 

post-bid clarification on the initiative of the bidder will be entertained. 

10. Rejection of Bids: Canvassing by the Bidder in any form, unsolicited letter and post-

tender correction may invoke summary rejection with forfeiture of EMD. Conditional tenders 

will also be rejected. 

11. Validity of Bids: The Bids should remain valid till 06 Months from the last date of 

submission of the Bids. 

12. Earnest Money Deposit: Bidders are required to submit Earnest Money Deposit 

(EMD) in favour of Senior Accounts Officer, FSSAI for an amount of 5,00,000/- (Rupees 

Five Lakh only) along with their bids.  The EMD may be submitted in the form of an Account 

Payee Demand Draft, Fixed Deposit Receipt, Banker’s Cheque or Bank Guarantee from any 

of the public sector banks or a private sector bank authorized to conduct government 

business.  EMD should remain valid for a period of forty-five days beyond the final bid 

validity period.  EMD of the unsuccessful bidders will be returned to them, without any 

interest whatsoever, at the earliest after expiry of six months or award of the contract, 

whichever is earlier.  The Bid Security of the successful bidder would be returned, without 

any interest whatsoever, after the receipt of Security Deposit and Performance Bank 

Guarantee (PBG) from the bidder as called for in the contract.  EMD is not required to be 

submitted by those Bidders who are registered with the National Small Industries Corporation 

(NSIC).  The EMD will be forfeited if the bidder withdraws or amends impairs or derogates 

from the tender in any respect within the validity period of their tender. 
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PART II – ESSENTIAL DETAILS OF ITEMS/SERVICES REQUIRED 
 

1. Project Scope 

(a) The main objective of the project is to invite the private sector to “Setup, Operate 

and Transfer” (SOT) National Food Laboratories on Public Private Partnership 

(PPP) mode at following sites which are in possession of FSSAI on lease from the 

concerned Port Authorities:   

 

Sl. 

No. 

Name of the 

Lessor  

Location of Site Space in Possession  

(Built up Area)* 

1 Jawahar Lal 

Nehru Port 

Trust(JNPT) 

Trainees’ Hostel Building JNPT 

Township, Sheva, TalukaUran, 

District Raigad, Navi Mumbai 

11873 sq. ft. 

(8116 sq. ft. on ground floor and 

3757 on 1st floor) 

2 Chennai Port 

Trust(CPT) 

Central Documentation 

Complex Building, RajajiSalai, 

Chennai 

14057 sq. ft. 

(5177 sq. ft. on 2nd floor and 

8880 sq. ft. on 3rd floor) 

 

*As on date there is no provision for additional area. 

(b) The monthly average of import related samples at these ports was more than 3000 and 

more than 700during 2019-20 for JNPT and CPT, respectively. The details of food 

items imported during the last 3 years at these ports are at ANNEXURE-II. 
(c) A copy each of the lease agreements in respect of site at Chennai Port Trust (CPT) 

and Jawahar Lal Nehru Port Trust(JNPT) is at ANNEXURE-III and ANNEXURE-

IV, respectively.   

(d) Terms and Conditions given in these lease agreements are binding on both FSSAI and 

the successful bidder(s) in letter and spirit.  

(e) Bidder can inspect the above sites in consultation with FSSAI 

toassesstheexistingfacilitiesandascertaintherequirementsfromtheirend. 

(f) The RFP is the same for both the locations, but if the bidders are interested in 

applying for more than one location, then, they are required to submit separate bids 

(Technical & Financial) for each location. 

(g) The Laboratories to be set up should have the competency and capability for testing of 

quality and safety parameter in all food products as per Food Safety and Standards 

Regulations (FSSR) with accreditation as per ISO 17025:2017 by National 

Accreditation Board for Testing and Calibration Laboratories (NABL). 

(h) Provision for molecular biology should also be made keeping in view future 

requirement of GMO testing in food products. It is to be noted that GMO regulation is 

at draft stage and as soon as it is finalized there would be requirement of GMO testing 

in Food.  Therefore, as of now only provision for molecular biology has to be made, 

however, the successful bidder may install the equipment for GMO testing if it is 

commercially viable.  However, no fund for any CAPEX will be provided by FSSAI. 

(i) Apart from above, the scope of work shall include, but not limited to, procurement, 

installation & commissioning of equipment; engagement of qualified & experienced 

manpower; availability of consumables, accessories & CRMs; maintenance and 

management of the Laboratory and each part thereof; and, performing other functions 

and duties, as per the norms prescribed in the FSSR and as desired by FSSAI for a 

food laboratory from time to time. 

(j) The contract would be initially for a period of 25(twenty-five) years and would 

commence from the date of handing over the sites(s) to the Successful Bidder by 

FSSAI. The contract can be extended for further period(s) as per the discretion of 

FSSAI. After expiry of period of the contract, the successful bidder shall have to 

transfer the laboratory to FSSAI in running condition with all project assets on as is 

where is basis. 
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(k) There will be a six-members Steering Committee comprising 3 representatives of 

FSSAIand,3 representatives of the Successful bidder for finalizing any policy issue 

including fixation of prices for testing of various types of food samples, appointment 

of arbitrator(s), appointment of financial auditor(s) for annual audit of accounts, etc. 

FSSAI representatives would inter-alia include CEO, FSSAI as chairman of the 

Committee; and, Commissioner Food Safety, Tamil Nadu(In case of CPT Lab) and  

Commissioner Food Safety, Maharashtra (In case of JNPT Lab) or their 

representatives as Member of the Committee. 

(l) No differential prices for testing of food samples would be charged (except in respect 

of tenders for bulk testing with the approval of Steering Committee). 

(l) In case of JNPT, the lab activities can be carried 24x7 subject to written guarantee that 

activities to be carried out will not cause nuisance, pollution or hindrance to the 

residents of the campus as well as damage to the structures in the vicinity of the 

allotted premise. 

(m) In case of CPT, the lab activities can be carried out 24x7 subject to the lessor i.e. CPT 

kept informed about the operation beyond working hours in advance.  However, CPT 

reserves the right to impose restrictions in case it is deemed necessary for 

safety/security reasons. 

(n) There is housing facility available within JNPT residential campus which can be 

allocated to laboratory staff.  All such allotment will be made as pre prevailing 

guidelines of JNPT and subject to availability at the time of request raised. 

2. Role and responsibilities of PPP partners:  FSSAI proposes to develop the proposed 

project through Companies/Registered Firms/Agencies/Laboratories. The role and 

responsibilities of FSSAI and Successful Bidder(s) has been detailed below: 
 

(a) Rights, Role & Responsibilities of FSSAI: At both the locations, FSSAI would: 

i) Provide support in the form of space already in possession on lease from the 

concerned Port Authorities. 

ii) Retain the legal identity of the laboratories as NFL. 

iii) Possess the ownership of the laboratory as lessee. 

iv) Provide building and space on as is where is basis. 

v) Pay the lease rent, municipal tax and property tax. 

vi) get electrical load sanctioned for running of the labs and ensure adequate water 

supply. 

vii) Would facilitate in obtaining all necessary approvals for setting up water 

treatment facility and ETP from prescribed statutory authorities, JNPT and/or 

CPT. 
 

viii) Provide supervisory/technical staff – upto5 FSSAI employees (Joint 

Director/Technical Manager, Quality Manager, Food Analyst, Technical 

Officers)depending upon the work load, for monitoring of the lab activities; and, 

signing & issuing test reports.  FSSAI will pay the salary of its employees.  For 

legal purpose the testing report will be signed by FSSAI Food Analyst and for 

other samples the report may be signed by NABL authorized signatory to be 

appointed by successful bidder. 

ix) Provide sufficient space to the successful bidder within six months in case lease is 

cancelled by respective Port (JNPT/CPT) for the reason(s) not attributed to the 

successful bidder. 

x) Provide Import Samples (Chennai and/or Mumbai, as the case may be) as far as 

possible, subject to availability of testing facilities and procedures in the NFL(s), 

as per the rates fixed for analysis of sample; and, further subject to analysis of 

samples as per FSS Act/Rules/Regulations, as amended from time to time. 

xi) Would not bear any other expenditure except what is mentioned above.  

xii) Perform all other roles and responsibilities as specified in the Agreement. 
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(b) Rights, Role & Responsibilities of the Successful Bidder: The successful bidder: 

i) Would be responsible for setting up, operation and maintenance of the complete 

food lab initially for a period of Twenty-five (25) years and for any further period 

extended by FSSAI, at his/her own cost. 

ii) Have the option of putting up additional facilities at the laboratory for which 

entire cost have to be borne by them. 

iii) Can participate in Government/Private/PSU tenders for testing of food samples. 

iv) Can take recognition/accreditation in the name of respective NFL from other 

regulators like Export Inspection Council (EIC),Agricultural and Processed Food 

Products Export Development Authority (APEDA), etc. 

v) Can set up facility beyond food testing subject to the condition that sufficient 

facility of testing of food samples as per FSSR should be available at all time.  

This condition is not mandatory it is upon the successful bidder if he so desires to 

set up facility beyond food testing. 

vi) Can undertake testing of Commercial samples during the process of NABL 

accreditation. 

vii) Can utilize the laboratory for training, as and when required. 

viii) Would open and operate a separate bank account for depositing all revenue 

generated from NFL.  In so far as revenue sharing is concerned it would be on 

Gross Revenue without any tax or charge. 

ix) Would transfer the FSSAI share from this dedicated account on quarterly basis. It 

shall be paid on or before the 7th day of first English Calendar month of the 

succeeding quarter from the date of signing of the Agreement. If not paid in time, 

interest @ 2% p.m will be charged on defaulted amount for the period of default 

as penalty and FSSAI shall in the event of consistent default for three months have 

the right to cancel the agreement and take back the property on as is where is 

basis. 

x) Can avail financial assistance under any Government credit linked scheme for the 

additional facilities, if any, put up by them. The successful bidder can hypothecate 

the equipments for the same. 

xi) Would have to carry out necessary complementary civil and electrical work 

required for proper set up and functioning of the laboratory and commissioning of 

the equipment facilities, including but not limited to provision of HVAC(Heating, 

Ventilation and Air Conditioning) system for Chemical and Microbiology 

laboratory, gas piping work, wherever required, suitable laboratory furniture, 

carrying out modifications / additions required for access to the room etc.  

xii) would have to make the provision for effluent treatment and water softening as the 

effluent treatment system and water softening plant do not exist at present. The 

successful bidder shall strictly adhere to all environmental safeguards as 

prescribed by statutory authorities which also includes implementing all safety 

measures and safeguards for effluent collection and disposal system as per law. 

The bidders are advised to carry out an onsite inspection of the facilities to 

ascertain their suitability for providing the same. 

xiii) Would equip the laboratories with complete testing facilities as per the 

requirements of FSSR (i.e. Food Safety and Standards Regulations) and fully 

maintain and run the laboratory. The list of equipment to be installed may be 

decided by the bidder so as to meet all the requirement of testing for General 

Parameters, Quality Parameters, Heavy Metals, Pesticides, Naturally occurring 

toxins, Antibiotics, Microbiology etc., separately as per FSSR and provide it as 

per Annexure V.  The successful bidder may shift the available equipment to 

JNPT and/or CPT, as the case may be, provided the equipment are capable of 

testing as per the requirements laid down in FSSR. 
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xiv) Would provide the requisite qualified, skilled and experienced scientific and 

technical manpower and supporting human resource at the laboratory for 

operation and maintenance of various analytical facilities and housekeeping staff 

and security. 

xv) Would ensure regular and uninterrupted supply of CRMs, accessories, 

consumables, glassware, etc. at all times. 

xvi) Would address immediately and on-priority the obsolescence of 

equipment/methods and ensure that down time of equipment / laboratory services 

should not be more than 72 hours at any time. 

xvii) Would ensure completion of Civil and Electrical work, installation and 

commissioning of equipments within 06 to 08 months of handing over the premise 

and NABL accreditation of the laboratorieswithin a period of one year of 

commissioning of equipment and maintain it throughout contract period(as per 

FSSR for analysis of food samples by food analysis) for all safety and quality 

parameters specific in various FSSRs, and as amended from time to time 

thereafter, if any, including testing of chemicals, heavy metals, pesticide residues, 

antibiotic residues, microbiological, naturally occurring toxic substances, MO, 

etc. However, the lab may go for accreditation of high throughput products(80% 

of samples) in the initial phase and for non-regular products at later stage(for 

products mentioned in the Annexure II of RFP). 

xviii) Would ensure submission of report of testing of regulatory samples as per timeline 

given in FSS rules/regulations. Other samples may be tested as per commercial 

terms and conditions with respective FBOs. 

xix) Would ensure day to day management of the NFL & its peaceful operation.  

xx) Have to take over the project facilities within 15 (fifteen) days from the date of 

award of the contract and would, during this period, deposit Rs. 15,00,000/- (Rs. 

Fifteen lakh only) as security deposit and Rs. 60,00,000/- (Rs. Sixty lakh only) as 

Performance Bank Guarantee with FSSAI followed by execution of the 

Agreement with FSSAI for setting up, operation and maintenance of the 

laboratories in next 15 (fifteen)days. The PBG/Security Deposit may be deposited 

in the form of FDR also. Any cost towards executing the agreement would be 

borne by the successful bidder.  

xxi) Would submit security deposit and performance bank guarantee in the form of an 

Account Payee Demand Draft, Fixed Deposit Receipt, Banker’s Cheque or Bank 

Guarantee from any of the public sector banks or a private sector bank authorized 

to conduct government business.  The security deposit and performance bank 

guarantee should remain valid for a period of 60 days beyond the contract period 

and will be returned thereafter to the bidder by FSSAI without any interest on 

them. 

xxii) Would properly operate and maintain the facilities using own funds. 

xxiii) Would ensure comprehensive insurance cover for the project facilities including 

equipment in favour of NFL, covering all types of risks. 

xxiv) Would make provision towards all support services including the security, fire 

safety, housekeeping, waste disposal, etc. of the lab. These support services may 

be outsourced. However, no cost towards the same will be borne by FSSAI. 

xxv) Would be responsible for payment of any charges due to any statutory authorities 

such as Income Tax, GST, Customs Duties, etc.  

xxvi) Would adhere to all statutory laws including labour laws and bear the cost of 

contribution towards PF, ESI, etc. 

xxvii) Would be solely responsible for the manpower engaged by the bidder directly or 

through outsourcing or any other mode, whatsoever, and anyone engaged by the 

bidder would be on the roll of parent company of the bidder not of NFL.  The staff 

so engaged shall not in any way have any right for claiming 
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continuation/regularization/absorption in FSSAI; and, shall also not be entitled to 

any benefit, payment, subsidy, compensation or pension from FSSAI. 

xxviii) Wouldbear the cost of utilities (water, electricity and other civic services) and all 

maintenance contracts (including waste disposal). 

xxix) Wouldprovide access to FSSAI and JNPT/CPT officials, as the case may be, or 

their representatives at all reasonable hours – to the laboratory premise for 

inspecting the conditions. 

xxx) Wouldmaintain all records including purchases, inventory etc. 

xxxi) Would undertake regular audit of accounts as per the directions of FSSAI. 

xxxii) Wouldprovide unrestricted access for Port Trust Fire services to the premise 

xxxiii) Would set up its own Lab Information Management System (LIMS) alongwith 

data integrity software and also server for storing data. LIMS so set up should be 

integrated with FSSAI’s InFoLNet within 3 months from the date of 

operationalization of the facilities. 

xxxiv) Would put in place security features like CCTV, monitors, access control, fire 

safety system, biometric, etc. 

xxxv) Would take all statutory clearances including fire safety, environmental pollution, 

municipal, port authority, etc. 

xxxvi) Would follow all directions issued by concerned port authorities from time to 

time. 

xxxvii) Would transfer the laboratory with complete facility to FSSAI on as is where is 

basis at the end of the period of contract. 

 

(c) Benefits to the Private Partner: 
i) Opportunity to associate with the regulator and use the brand name of FSSAI as a 

PPP partner. 

ii) Access to prime locations in both the cities 

iii) Substantial pre-existing business (from the import samples received at the 

Ports),samples from surveys conducted by FSSAI, samples from state food 

authorities etc. 

iv) No restriction on undertaking outside samples for testing. 

v) Being in partnership with FSSAI, increase in the credibility of testing.  

 

3.  Eligibility Criteria for Pre-Qualification of Bidders.  The firm/Bidder (other than 

an NGO, Trust, etc. registered with Registrar of Societies)fulfilling the following eligibility 

criteria will be considered for opening of their Financial Bids: - 

 

(a) Only Indian firms/bidders are allowed to participate. 

(b) Average Annual financial turnover, during the last three years should not be less than 

Rs.10,00,00,000/-(Rupees Ten Crore only). However, in case of NGO, Trust etc. 

registered with Registrar of Societies, Average Annual financial turnover, during the last 

three years should not be less than Rs. 5,00,00,000/- (Rupees Five Crore 

only).Consortium is allowed subject to the condition that each partner should have 

minimum 30% stake in the consortium. Documentary evidence duly attested by a 

Chartered Accountant/Company Secretary should be submitted along with the 

Technical Bid. Bidders should also enclose notary attested copy of IT returns filed for 

the last three financial years, notary attested copy of audited accounts, balance sheet, 

annual reports, etc. 

(c) Current net worth of the bidder should be positive, except in case of NGO, Trust etc. 

registered with Registrar of Societies. 

(d) Companies with potential conflict of interest will not be considered. 
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(e) Bidder must have valid GST Registration Certification.  A copy of the certificate 

should be enclosed with the Technical Bid. 

(f) Bidder must possess valid PAN Card. A copy of the same should be enclosed with the 

Technical Bid. 

(g) Bidder must possess valid ESI and PF Registration and enclose copy of each with the 

Technical Bid. 

(h) Account Payee Demand Draft, Fixed Deposit Receipt, Banker’s Cheque or Bank 

Guarantee from any of the public sector banks or a private sector bank authorized to 

conduct government business of Rs. 5,00,000/- (Rupees five lakh only) toward Earnest 

Money drawn in favour of Senior Accounts Officer, FSSAI should be submitted along 

with the Technical Bid.  

(i) Bidders are required to submit Bank Solvency Certificate issued not earlier than 

31thJuly,2020. 

(j) The bidder should be operating at least 3 (three) food/drugs testing laboratories out of 

which two should have NABL accreditation for more than 3 (three) years. However, 

those of the bidders operating only one or two laboratories but has set up and 

operationalized at least three laboratories of others of which two should have NABL 

accreditation for more than 3 (three) years, shall also be considered.  

(k) The bidder should submit documentary proof towards successfully setting up, 

operation and maintenance of NABL accredited Food Testing Laboratory in India for 

at least past 3years. 

(l) Bidders who have been blacklisted / debarred by the FSSAI or blacklisted/debarred by 

any State Government or Central Government department/Organization should not 

participate in the tender during the period of blacklisting.  The bidder should enclose 

an undertaking to this effect along with the Technical Bid as per ANNEXURE-VII. 

(m) Bidder should provide general information as per ANNEXURE-VIII.  Any other 

details, as considered necessary may also be provided. 

(n) Bidder should submit project implementation plan including timeline for carrying out 

civil/electrical work, delivery/installation/commissioning of the equipment, 

engagement of manpower, method validation and NABL accreditation, etc. 

(o) The bidder should also submit an indicative revenue generation model for the next 5 

years. 

(p) Non- receipt of above mentioned documents may lead to rejection of the bid 

submitted by the bidder. 

4.  Two-Bid System. The quotation must be submitted by the bidder under two –bid 

system i.e. Technical-Bid and Commercial Bid to be submitted in separate sealed covers.  

Format of Technical Bid is at para 7 of the RFP.  

5.  Amendment of tender documents: 

 

(a) At any time prior to the deadline for submission of Tender, the FSSAI may, for any 

reason, modify the tender document by amendment. 

 

(b) The amendments shall be published on the website, and the tender shall submit copy 

of amendments published if any signed by the bidder or the authorized representative 

shall be enclosed as part of the technical bid as a proof of having read and accepted the 

terms and conditions of the tender document. 

 

(c) The FSSAI shall not be responsible for failure to inform the prospective bidders for 

any notices published related to each tender. Bidders are requested to browse the website 

of the FSSAI for information/general notices/amendments to tender document etc on a 

day to day basis till the tender is concluded. 



11 
 

 

6. Selection Process: 

The following process will be followed for selection of the bidder: 

a) Opening of technical bids, evaluation of technical bids and declaring technically 

qualified bidders. Subsequently, opening and evaluation of price bids of technically 

qualified bidders. 

b) The technically qualified bidder offering highest amount of revenue share to FSSAI 

for the project would be selected as the successful bidder. 

c) If two qualified Bidders have quoted the same amount of Revenue Share in their price 

bid, the bidder who had higher turnover in the previous financial year (2019-20) would be 

selected. 

d) There is no bar in selecting a single bidder for both the labs in case such bidder offers 

highest amount of revenue sharing for both the labs. 

Note: Revenue would include all receipts towards testing of samples, conducting 

trainings and performing any other activity in NFL 

 

7. Bid Form 

TECHNICAL BID FORM 

 

1. Tender to be submitted to Assistant Director(QA),Food 

Safety and Standards Authority of 

India, FDA Bhawan, Kotla Road, 

New Delhi-110002 

2. Closing date and time for receipt of Tenders. 1500 hrs on 12th January, 2021 

3. Time, date & place of opening of Technical Bids 1530 hrs on 12th January, 2021 in 

Conference Hall, Food Safety and 

Standards Authority of India, FDA 

Bhawan, Kotla Road, New Delhi-

110002 

4. Earnest Money Deposit 

 

Rs.5,00,000/- (Rupees Five Lakh 

only) 

DD/Banker’s Cheque No._______ 

Dated_______ 

Issuing Bank_______________ 

5. Schedule of Requirements and other Technical 

features as contained in Pat II of the RFP 

Complied / Not complied 

6. Bank Solvency Certificate (issued not earlier than 

30th June 2020) 

Enclosed / Not enclosed 

7. Authenticated copy of PAN Enclosed / Not enclosed 

8. Authenticated copy of GST Regn. Enclosed / Not enclosed 

9. Documentary proof of ESI registration  Enclosed / Not enclosed 

10. Documentary proof of PF registration  Enclosed / Not enclosed 

11. Tender Bid valid for acceptance up to 06 (six) 

months from the date of opening of the Financial 

bid. 

Accepted / Not Accepted 

 

12. Experience Certificate of having successfully 

installed/operated minimum 3 or more laboratories 

of which at least 2 are NABL Accredited for more 

than 3 years. 

Enclosed / Not enclosed 

13. Certificate from a Chartered Accountant regarding 

Annual Financial Turnover during the last three 

Enclosed / Not enclosed 



12 
 

financial years (2019-20, 2018-19 and 2017-18) 

with documentary proof 

14. Declaration form as per ANNEXURE-I Enclosed / Not enclosed 

15. Proposed List of Equipment with their quantity to be 

provided (Please refer ANNEXURE-V) 

Enclosed / Not enclosed 

16. Proposed List of Manpower with their designation, 

Technical/Non-Technical, number, qualifications to 

be provided (Please refer ANNEXURE-VI) 

Enclosed / Not enclosed 

 17. An undertaking that the bidder has not been 

blacklisted/debarred by any State Govt./ Central 

Govt. Department/organization as per 

ANNEXURE-VII. 

Enclosed / Not enclosed 

18. General Information about the Bidder as per 

ANNEXURE-VIII. 

Enclosed / Not enclosed 

19. Project Implementation Plan Enclosed/Not enclosed 

20. Indicative Revenue Generation Model for next 5 

years (2021-22 onwards) 

Enclosed/Not enclosed 

   

 

 

      Signature of Bidder ____________________ 

      Name in Block letters__________________ 

      Capacity in which signed ________________ 

Date__________    

 

Stamp of the Firm         
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PART III- TERMS &CONDITIONS OF RFP 

1. The Bidder is required to give confirmation of their acceptance of the terms 

&conditions of the Request for Proposal mentioned below which will automatically be 

considered as part of the contract concluded with the successful Bidder (i.e. Bidder in the 

Contract) as selected by the FSSAI. Failure to do so may result in rejection of the Bid 

submitted by the Bidder. 

 

2. Law:  The Agreement shall be considered and made in accordance with the law of the 

Republic of India.  The Agreement shall be governed by and interpreted in accordance with 

the laws of the Republic of India. 

 

3. Award of Contract: The contract will be awarded to the bidder as per procedure laid 

down in para 6 of Part-II of the RFP.  

 

4. Security Deposit: The Bidder will be required to furnish Security Deposit by way of 

Bank Guarantee through a public sector bank or a private sector bank authorized to conduct 

government business for a sum of Rs. 15,00,000/- (Rs. Fifteen lakh only) within 15 days of 

receipt of the confirmed order. The security deposit may be submitted in the form of an 

Account Payee Demand Draft, Fixed Deposit Receipt, Banker’s Cheque or Bank Guarantee 

from any of the public sector banks or a private sector bank authorized to conduct 

government business.  The security deposit should remain valid for a period of 60 days 

beyond the contract period and will be returned thereafter to the bidder by FSSAI without any 

interest on it. Any cost towards executing the agreement would be borne by the successful 

bidder.  

 

5. Performance Bank Guarantee: The Bidder will also be required to furnish 

Performance Bank Guarantee alongwith Security deposit through a public sector bank or a 

private sector bank authorized to conduct government business for a sum of Rs. 60,00,000/- 

(Rs. Sixty lakh only) within 15 days of receipt of the confirmed order. The Performance Bank 

Guarantee may be submitted in the form of an Account Payee Demand Draft, Fixed Deposit 

Receipt, Banker’s Cheque or Bank Guarantee from any of the public sector banks or a private 

sector bank authorized to conduct government business.  The Performance Bank Guarantee 

should remain valid for a period of 60 days beyond the contract period and will be returned 

thereafter to the bidder by FSSAI without any interest on it.  Any cost towards executing the 

agreement would be borne by the successful bidder.  

 

6.  Effective Date of the Contract:The contract shall be signed between FSSAI and the 

successful bidder. It shall come into effect on the date of signing on it by both the parties. It 

shall remain valid until the completion of the obligations of the parties under the contract. 

The deliveries and supplies and performance of the services shall commence from the 

effective date of the contract.  

 

7. Effective Date of the Agreement:  The Agreement shall come into effect on the date 

of signing of the agreement by both the parties and shall remain valid until the completion of 

the obligations of the parties under the Agreement.  The deliveries and supplies and 

performance of the service shall commence from the effective date of the Agreement. 
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8. Specification & Quality: The Bidder shall guarantee to provide the goods and 

services (including equipment, CRMs, accessories, furniture, manpower, etc., but not limited 

to) that can meet the specifications and quality which are capable of analysis of food as per 

FSS Act, 2006; and, Rules & Regulations made there under and amended from time to time. 

In case it is found that some of the goods and services are not meeting the requirement, the 

bidder shall change the same within a reasonable time so that the functioning of lab does not 

suffer.Further, all necessary changes in the documentation (Technical and Operators manual) 

for changes carried out on hardware and software of the equipment will be provided. 

 

9. Serviceability: The bidder will ensure serviceability of the facilities i.e uptime of all 

the equipment @ 90% per year. This amounts to total maximum downtime of 37 days per 

year. Also, un-serviceability/repair turnaround time should not exceed 3 working days at one 

time. Total down time would be calculated at the end of the year. If the total downtime 

exceeds 37 days in a year a penalty of Rs.5000/- per day will be applicable. 

 

10. Arbitration: All disputes or differences of any kind whatsoever arising out of or in 

connection with the Contract, the parties shall seek to resolve any such dispute or difference 

by mutual discussion and bilateral discussions. However, any dispute, disagreement or 

question arising out of or relating to the Contract or relating to construction or performance, 

which cannot be settled amicably by the parties, may be resolved through arbitration by a sole 

arbitrator nominated and appointed by the Chairman, FSSAI. The arbitration proceedings will 

be held in Delhi. The award of the sole arbitrator shall be final and binding on all the parties. 

The Arbitration proceedings shall be governed by Indian Arbitration and Conciliation Act, 

1996, as amended from time to time. Notwithstanding any reference to the Arbitration in this 

clause, (a) The parties shall continue to perform their respective obligations under the 

Contract unless they otherwise agree. (b) The FSSAI shall pay the agency any monies due as 

per the Contract. The cost of arbitration would be borne by each party equally. 

 

11. Penalty for use of Undue influence: The Bidder undertakes that he has not given, 

offered or promised to give, directly or indirectly, any gift, consideration, reward, 

commission, fees, brokerage or inducement to any person in service of the FSSAI or 

otherwise in procuring the Contracts or forbearing to do or for having done or forborne to do 

any act in relation to the obtaining or execution of the present Contract or any other Contract 

with the Government of India for showing or forbearing to show favour or disfavour to any 

person in relation to the present Contract or any other Contract with the Government of India. 

Any breach of the aforesaid undertaking by the Bidder or any one employed by him or acting 

on his behalf (whether with or without the knowledge of the Bidder) or the commission of 

any offers by the Bidder or anyone employed by him or acting on his behalf, as defined in 

Chapter IX of the Indian Penal Code, 1860 or the Prevention of Corruption Act, 1986 or any 

other Act enacted for the prevention of corruption shall entitle the FSSAI to cancel the 

contract and all or any other contracts with the Bidder and recover from the Bidder the 

amount of any loss arising from such cancellation. A decision of the FSSAI or his nominee to 

the effect that a breach of the undertaking had been committed shall be final and binding on 

the Bidder. Giving or offering of any gift, bribe or inducement or any attempt at any such act 

on behalf of the Bidder towards any officer/employee of the FSSAI or to any other person in 

a position to influence any officer/employee of the FSSAI for showing any favour in relation 

to this or any other contract, shall render the Bidder to such liability/ penalty as the FSSAI 

may deem proper, including but not limited to termination of the contract, imposition of penal 

damages, forfeiture of the Bank Guarantee and refund of the amounts paid by the FSSAI. 

 

12. Agents / Agency Commission:  The Bidder confirms and declares to the FSSAI that 

the Bidder is the service provider referred to in this Agreement and has not engaged any 

individual or firm, whether Indian or foreign whatsoever, to intercede, facilitate or in any 
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way to recommend to the Government of India or any of its functionaries whether officially 

or unofficially, to the award of the Agreement to the Bidder; nor has any amount been paid, 

promised or intended to be paid to any such individual or firm in respect of any such 

intercession, facilitation or recommendation.  The Bidder agrees that if it is established at any 

time to the satisfaction of the FSSAI that the present declaration is in any way incorrect or if 

at a later stage it is discovered by the FSSAI that the Bidder has engaged any such 

individual/firm, and paid or intended to pay any amount, gift, reward, fees, commission or 

consideration to such person, party, firm or institution, whether before or after the signing of 

this Agreement, the Bidder will be liable to refund that amount to the FSSAI.  The Bidder 

will also be debarred from entering into any Agreement with the Government of India/FSSAI 

for a minimum period of five years.  The FSSAI will also have a right to consider 

cancellation of the Agreement either wholly or in part, without any entitlement or 

compensation to the Bidder who shall in such an event be liable to refund all payments made 

by the FSSAI in terms of the Agreement along with interest at the rate of 2% per annum 

above LIBOR rate.  The FSSAI will also have the right to recover any such amount from any 

Agreements concluded earlier with the Government of India/FSSAI. 

 

13. Transfer and Sub-letting: The Bidder has no right to give, bargain, sell, assign or 

sublet or otherwise dispose of the Agreement or any part thereof, as well as to give or to let a 

third party take benefit or advantage of the present Agreement or any part thereof. 

 

14. Amendments:   No provision of present Agreement shall be changed or modified in 

any way (including this provision) either in whole or in part except by an instrument in 

writing made after the date of this Agreement and signed on behalf of both the parties and 

which expressly states to amend the present Agreement. 

 

15. Non-disclosure of Agreement documents:     Except with the written consent of the 

FSSAI or order of a court of law, the Bidder shall not disclose the Agreement or any 

provision, specification, plan, design, pattern, sample or information thereof to any third 

party. 

 

16.    Termination of the Project:   

16.1 FSSAI may, by written notice, terminate this project for the reasons attributed to the 

successful bidder, in any of the following events: 

(a) Termination by default for failing to perform obligations cast upon the successful 

bidder under the present RFP or in the event of repeated non-adherence to time 

schedules for setting up the Project or in cases of engaging in corrupt or fraudulent 

practices in completing for or in executing the Contract; 

(b) Bidder is not able to carry out testing of food samples, including testing duration, as 

per the provisions of FSS Act/Rules/Regulations and terms of the RFP; 

(c) There is substantial delay in implementation of the project for causes not attributable 

to Force Majeure for more than (02 months).  

(d) The Bidder is declared bankrupt or becomes insolvent. 

(e) Termination in case the successful bidder had provided incorrect information and 

documents at the time of bidding 

(f) The FSSAI has noticed that the Bidder has utilized the services of any Indian/Foreign 

agent in getting this Agreement and paid any commission to such individual/company 

etc. 

(g) Persistent failure to carry out the responsibilities of bidder in spite of three notices to 

improve given by FSSAI over a period of not less than six months. 

(h) As per the decision of the Arbitrator. 

(i) In above cases, Security Deposit will only be returned but PBG will be forfeited 

by FSSAI. The facility will also remain with FSSAI on as is where is basis. 
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16.2 In case of termination, the successful bidder would cease all further work, except for 

such work as the FSSAI may specify in the notice of termination for the sole purpose of 

protecting that part of the scope of work already executed, or any work required to leave the 

site in a clean and safe condition. 

 

16.3 No consequential damages shall be payable to the successful bidder in the event of such 

termination.  

 

16.4 If the project is not completed within the timelines specified in this RFP, FSSAI will at 

any time, have the right to terminate the Contract, hire any other vendor and get the work 

done at the risk and cost of the successful bidder. 

 

17. Exit by successful bidder: In case the successful bidder desires to exit from the 

partnership at any time for any reason whatsoever, he may give 03 (three) months notice in 

this regard to FSSAI, however, the facility will remain with FSSAI on as is where is basis.  

 

18. Notices:  Any notice required or permitted by the Agreement shall be written in the 

English language and may be delivered personally or may be sent by FAX/email or registered 

pre-paid mail/airmail, addressed to the last known address of the party to whom it is sent. 

 

19. Taxes and Duties:All taxes (including GST), customs& other duties, octroi and local 

taxes, etc., would be paid by the successful bidder with no cost on FSSAI. 

 

20. Force Majeure clause: 

 

i) Neither party shall bear responsibility for the complete or partial nonperformance 

of any of its obligations (except for failure to pay any sum which has become due 

on account of receipt of goods under the provisions of the present contract), if the 

non-performance results from such Force Majeure circumstances as Flood, Fire, 

Earth Quake and other acts of God as well as War, Military operation, blockade, 

Acts or Actions of State Authorities or any other circumstances beyond the parties 

control that have arisen after the conclusion of the present contract.  

ii) In such circumstances the time stipulated for the performance of an obligation 

under the present contract is extended correspondingly for the period of time of 

existence of these circumstances and their consequences.  

iii) If the impossibility of complete or partial performance of an obligation lasts for 

more than 4 (four) months, either party hereto reserves the right to terminate the 

contract totally or partially upon giving prior written notice of 03 (three) months 

to the other party of the intention to terminate without any liability other than 

reimbursement on the terms provided in the agreement for the goods received. 
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21. Patent and other Intellectual Proprietary Rights. The Bidder shall, at all times, 

indemnify and keep indemnified the FSSAI, free of cost, against all claims which may arise in respect 

of services to be provided by the Bidder under the contract orfor infringement of any intellectual 

property rights or any other right protected by patent, copyright, registration of designs, trademarks, 

etc. 

 

In the event of any such claim in respect of alleged breach of patent, registered 

designs, trademarks etc. being made against the FSSAI, the FSSAI shall notify the successful 

bidder of the same and the Bidder shall, at his own expenses take care of the same for 

settlement without any liability to the FSSAI. 

 

The Bidder/its Indian Agent/CMC Provider shall at all times, indemnify and keep 

indemnified the FSSAI/ Government of India against all claims/ damages etc. for any 

infringement of any Intellectual Property Rights (IPR) while providing its services under 

Comprehensive Warranty/ CAMC. 
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PART IV- EVALUATION CRITERIA & PRICE BID FORMAT  

 

1. Evaluation Criteria- The broad guidelines for evaluation of Bids will be as follows: 

 

(a) Only those Bids will be evaluated which are found to be fulfilling all the eligibility 

and qualifying requirements of the RFP, both technically and Financially. 

 

(b) In respect of Two-Bid system, the technical Bids forwarded by the Bidders will be 

evaluated by the FSSAI with reference to the technical characteristics mentioned in 

the RFP.  The compliance of Technical Bids would be determined on the basis of the 

parameters specified in the RFP.   

 

(c) The Financial terms and documents submitted as part of the technical bids shall be 

scrutinized by a Technical Evaluation Committee constituted by the FSSAI. 

 

(d) The Technical Evaluation Committee may also verify the veracity of claims in respect 

of the known performance of the equipment offered, the experience and reputation of 

bidder in the field, the financial solvency etc.  

 

(e) The decisions of the Technical Evaluation Committee on whether the tenders are 

responsive or non-responsive or requiring clarifications will be informed. 

 

(f) The demonstration/presentation may also be conducted by Technical Evaluation 

Committee in which external experts from the User Institutions/funding agencies may 

be Invited.  

 

(g) The price Bids of only those Bidders will be opened whose Technical Bids are cleared 

after technical evaluation. 

 

(h) The Successful Bid will be decided upon the highest revenue share quoted by the 

particular Bidder as per the Price Format given at Para 2 below.    

 

(i) If there is a discrepancy between the words and figures; the amount in words will 

prevail for calculation of price. 

 

(j) The highest acceptable Bid will be considered further for placement of Agreement 

after complete clarification and price negotiations as decided by the FSSAI. 

 

(k) Any other criteria as applicable to suit in a particular case. 
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2. Price Bid Format: The Price Bid Format is given below and Bidders are required 

to fill this up correctly with full details, as required under Part-II of RFP :- 

  

PRICE BID 

I/We hereby tender to Setup, Operate and Transfer” (SOT) National Food Laboratory as 

per the Terms & Conditions of this RFP, and the following Annual Revenue Share will be 

payable to FSSAI. 

Description Annual Revenue Share 

(in percentage) 

National Food Laboratory at JNPT, Mumbai / 

Chennai Port Trust, Chennai* 

 

(*strike out whichever is not applicable) 

 

 

Note: 

(a) The financial bid must be filled necessarily in the format given above and has to be 

signed by the authorized representative of the bidder with full name, designation and seal on 

each page. 

(b) Price quoted should be valid for minimum 06 months from the last date of submission 

of the bids. 

(c) Explanatory notes, if so desired, can be separately submitted along with the financial 

bid but financial bid in the above format is required to be submitted. 

(d) Revenue would include all receipts towards testing of samples, conducting trainings 

and performing any other activityin NFL. 

 

Signature of Bidder  

(Name in Block letters) 

Date 

Capacity in which Signed 

Stamp of the firm  



ANNEXURE-I 

Declaration Form 

I/We M/s._____________________________________ represented by its Proprietor / 

Managing Partner / Managing Director having its Registered Office at 

_____________________________________________________________________________

_____________________________________________________________________ do 

hereby declare that I/We have carefully read all the terms and conditions of 

tender..................................................................dated ……………….for “Setting up and 

Operationalization of National Food Laboratories at …………………………………… 

floated by the Food Safety Standard Authority of India, New Delhi and accepts all terms & 

conditions of the Tender. 

Signature and Seal of the Bidder 

Name in capital letters with Designation 

NOTE: 

1. This should be submitted on the letter head of the bidder company/firm.
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ANNEXURE-V 

Proposed List of Equipment 

Sl.No. Name of the Equipment Qty 

General Parameters 

Quality Parameters 

Heavy Metals 

Pesticides 

Naturally Occurring Toxins 

Antibiotics 

Microbiology 

Others 

Signature and Seal of the Bidder 

Name in capital letters with Designation 



ANNEXURE-VI 

Proposed List of Manpower 

Sl.No. Position/Designation Technical/  

Non-Technical 

Number Qualification(s) 

Signature and Seal of the Bidder 

Name in capital letters with Designation 



ANNEXURE-VII 

FORMAT FOR NON-BLACKLISTING OF SUPPLIER 

I/ We ________________Manufacturer/partner/Authorized Distributor/Agent (strike 

out which is not applicable) of (Supplier) ___________________ do hereby declare and 

solemnly affirm that the individual/firm/company is not black-listed by the Union/State 

Government/Autonomous body. Any partner or shareholder thereof is not directly or 

indirectly connected with or has any subsisting interest in business of my/our firm. 

DEPONENT 

Address ___________________ 

_____________________ 

I/ We hereby solemnly declare and affirm that the above declaration is true and 

correct to the best of my knowledge and belief.  No part of it is false and nothing has been 

concealed. 

Dated: 

Place: DEPONENT 

(Note: To be furnished on Rs.50/- non-judicial stamp paper duly attested by the 

Executive Magistrate/Notary Public/Oath Commissioner.) 



ANNEXURE-VIII 

General Information about the Bidder 

1 

Name of the Bidder 

Registered address of 

the firm 

State District 

Telephone No. Fax 

Email Website 

Contact Person Details 

2 
Name Designation 

Telephone No. Mobile No. 

Communication Address 

3 

Address 

State District 

Telephone No. Fax 

Email Website 

Type of the Firm ( Please  √ relevant box) 

4 

Private Ltd. Public Ltd. Proprietorship 

Partnership Society Others, specify 

Registration No. & Date of Registration. 

Nature of Business( Please √ relevant box) 

5 

Original Equipment 

Manufacturer 
Authorized Dealer /Representative 

Direct Importer Others, specify. 

Key personnel Details (Chairman, CEO, Directors, Managing Partners etc. ) 

6 

in case of Directors, DIN Nos. are required 

Name Designation 

Name Designation 

Bank Details 

7 

Bank Account No. IFSC Code 

Bank Name & 

Address 
Branch Name 

Tel No Email ID 

8 
Whether any criminal case was registered against the company or any of 

its promoters in the past? 
Yes / No 

9 

Other relevant Information provided * 

(Here enclose the details such as presentation on the details of the bidder in a CD 

preferably; please avoid submission of detailed leaflets/brochures etc, if possible.) 

Date: 
Office 

Seal 

Signature of the 

bidder / Authorized 

signatory 

Signature and Seal of the Bidder 

Name in capital letters with 

Designation 
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